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B.V.R .5, G.Oattatreyulu, .M,

~ Heard the 1d. counsel for the applicants The ree-

pondents opposes the application. In view of the allegations made

/

in the application the restoration is alloued. MA is allowved. OA

is resﬁorad; The OR be listed for hearing on 22,11,2000,
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